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ilinder Regulation & of B Irsedeency and Bankrupboy Boand af India
(In=olvency Besolution Process for Corporate Persons) Hequlations, 2016

Classifieds

FOR THE ATTENTION OF THE CREDITORS OF
BALAJI DIGITAL SOLUTION PRIVATE LIMITED

RELEVANT PARTICULARS

Noticetsereby giverr my cifent Biragwan
Dass S/o Lt. Sh. Bihari Lal R/o B-6/126,
Sec-5, Rohini, Delhi-85, have lost Original

1. | Name ¢ corporate deblor Balaji Digital Salutian Private Lenited

Property papers of J-300 (in favour of 2. | Dabe ol mearparation of corporate deblor | 8th Movambar, 2011

Bhagwan Dass S/o Lt. Bihari Lal) & J-301 | i i e SP— T
(in favour of Lt. Sh. Hira Lal S/o Lt, Sh. J: | IJ-';uiTEEﬂnr[gﬂllJ:g?:l l:.l.r.j:;lg;ﬂergﬂram deblor | Regestrar of Companies, Delhi
Bihari Lal), Shakurpur, JJ Colony Delhi-34. | E <l dull i

FIR has also loged, If found to any one 4, | LOrparabe dentity Ko, / Lired Leability | U321 080L2001 PTC113080
please sent to above address or If anyone | |demtfication No.of corporate debhor

has any objection, claiming an interest in g
the said property kindly contact on !
9871406070 within 7 days from the

Address of the reqisterad ofice and
priacipal office (if any} of comporate

Plot No. 39, F & V service Shop, Gommerclal
Cendre G Block, G - 16 First Floar, Vikaspur

"5 5 mfarg At ot wtT

Punjab & Sind Bank

{A Govt. of India Undertaking]

Where service is a way of life

Punjab & Sind Bank

Chawri Bazar, Hauz Qazi, Delhi-1100086

SeCUned 5SS,

POSSESSION NOTICE (for immovable property)

Malice is hersby ghien under the Securtisation and Reconstruction of Financial Assets and Enfarcement of Sacurity Interest Act 2002
(54 of 2002} and in axercise of powars conferrad under section 13{12) read with rula 3 of the Security Infarast (Enforcemant) Rubes,
2002, the authorised officer izsued a demand notice on the date mentioned below in the table and stated hereinafter calling upen them to
repay the amaunt within 60 days from the date of receaipt of said notice

The barower and quarantor having failed 1o repay the amount, natice is haraby ghen to the borrowear and quarantor and the public in
genaral that the undarsigned has takan possession of the proparty described herain balow in exercise of powers conferrad on him | her
under seciion 13(4) of the said Act read with e 8 of the said Act on the date menfioned below in the table.

The borrower and guaranior in particutar and the pubhc in general 1s hereby cautioned not to deal with the property and any dealing with
the property will be subject o the charge of Punjab & Sind Bank for the amount and interast thersan

The borrower's allention 5 imated to provisions of sub-sacton (8) of section 13 of the Act, in respect of ime available, to redeem the

[rate: Sth Juy, 2021
Place: lew Dalhi

for Batall Digital Solution Frivate Limited
IBELTPA-O01/1P-POT995:2020-21 /130487

Regd, Office:201/2024, Building No. 2, Solitaire Corporate Park, Andheri-Ghatkopar Link Road,

a s R E Chakala, Andheri (E), Mumbai - 400033

(India) Limited granch office: 917-918, Hemkunt Chambers, 89, Nehru Place, New Delhi-110019,

PUBLIC AUCTION FOR SALE OF ASSETS
[See Rule 8(6) v/ w rule 9(1) of Security Interest (Enforcement Rules) 2002]

E-Auclion Sale Natica for Sale of Immovable Assats under the Secuntisation and Recanstruction of Financial 8sseis and Enfarcameant of
Security InterestAct, 2002 read with proviso 1o Rule B {6} of the Securily Interest {Enforcement) Rules, 2002

Motice is hereby given to the public in general and in particular to the Borrower {s) and Guarantor [s) that the below described immovable
properties mortgaged/charged 1o the Secured Craditor, the physical possession of which has been taken by the Authorized Officer of
ASREC {India}Ltd,, Secured Creditoron 15.02. 2021, will be sold on *Asis where is™, “As iswhat is”, and "Whateverthere is” for recovery
of Re 4 32 72 648/- (Rupeses Four Crora Thirty Two Lacs Seventy Two Thousand Six Hundred and Forty Eight Only) oulstanding as on
£7.04. 2019 togetherwiihinterest, costand other charges with effect from 27.04. 2019 from Ws. Jagdamba Steel Traders, 3, First Floar,
Plat Mo, 15, Community Centra, Narana Vinar Phasa-1, New Dalhi-110028, its Propristor/Guarantors'Morigagars due 1o the ASREC

{Indea) Limitad, DESCRIPTION OF MORTGAGED PROPERTY:

h?}': Property Details Possession Hg:eﬂr:e Eﬁ;’,ﬁ?
1. [All that part & parcel of property at Plot No.C-108, First Floar, Naraina Vihar, New Rs.277.00 | Rs. 27 70
Delhi-110028 and measuring 300 Sq. Yards which s bounded as under : Towards| Physical SLE“‘ sL'akhla
Morth ; Property on Plol No.C-107, Towards East - Service Lane 15 FL wide, Towards
South : Property on Plot No.C-105 & Towards West : Road 60 FL. wide.

The date for Inspection of the secured asset is on 06.08.2021 at 11.00 a.m. to 2.00 p.m
Last date for bid submission: 10.08.2021
Date of E-Auction: 12.08.2021 at 2.00 p.m to 3.00 pm. (Extension of § minutes from time of active upside bid)

1. The property shall not be sold below the reserve price and saleis subject tothe confirmation by ASREC &5 a secured creditor.

2. E-auction will be conducted OMLINE throwgh Mis. E-Precurement Technalogies Lid (ETL).

3. Bafora participating in E- auction, the intending bidders should hold a valid e-mail id and registar their names al portal and get thair
User I0 and password from E-Procurement Technologies Lid, (ETL). The infending bidder has to upload histhertheir KYC documents
and digital signature.

4. Prospective bidders may avail onling training on E-Auction from E- Procurement Technologies Ltd., Auction Tiger, Ahmadabad .

Contact Persons ASREC (India) Lid, s approved service provider Mis. e-Procurement Technologies Lid. (Auction Tiger) at website ;
hitpsWzarfaesi auctiontiger. net (web portal of Mis. e-Procurerent Technologies Lid.). E-auction tender document containing online
g-guction bid form, declaration, Genaral Terms and Conditions of onling e-auction sale are available in websiles:
www.asrecandia.co.in and hitps.sarfaesi. suctiontiger. net. Theintending béddershall hold avalid e-mail address, The contacts of Mis,
a-Procurement Techmologies Ltd. (Auction Tigar) - Mr. Chintan Bhati, Maobile: +91 997BS91886, Help Line Na, : 079-
BE1366E0/GE1 36837 & Mob.; #91 B265562821/18 Email: chintan bhatt@auctiontiger.net and support@auctiontiger.net,
Earnest Money Deposit (EMD) shall be deposited through Demand Draft in favour of * ASREC PS5 = 3W2014-15 Trust™ payable &t
Delhi or through RTGS/MEFT fund transfer to Current Account No. The intending purchasers § bidders ane raquired to deposit EMD
amount either throwgh MEFT ! RTGS in the Account No. ; 009020110001137, with Bank of India, 531, Andher Branch, IFSC Code:
BEIDOGH0030 Mame of the Beneficiary: "ASREC PS-30/2014-15 Trust”.

5. The Bids below reserve price andior without EMD amount shall not be accepted, Bidders may improve thelr further bid amount in
multiple of Rs. 100,000,

6. The successful bidder shaflimmediately after dectaration of successiul bidder within 24 hours or nof later than next working day, as the
case may be, deposit 25% of the sale price (nclusive of EMD amount deposited) 1o the Autharisad Officer and in default of such
deposit, EMD wall be forfeited and the property shall be sold again. The successiul bidder will deposit balance T5% of the bid
amountizale price within 15 days from the date of declaration of successful bidder.

7. Msuceasshul hidder fails to deposit sale price as stated above, all deposits including EMD shall be forfeited withaut further notice,

B. The EMD amount of unsuccessiul bidders will be returned withoutinlerest, after the closure of the E-auction proceedings,

9. Authorzed Officer shall not be responsible for any ermor, mis-statement or omission etc.

10. The undersigned Authorized Officer has the absolute right and discretion to accept or resect any bid or adjoun postpone/cancel tha
sale or modify any terms and conditions of the sale without any prior nolice o assigning any reasons.

11. The bidders should make discreed enquinias as regards to chargelencumbrances! statutory dues on the property and should satsky
themselves aboutthe itle, extent, guality of the property before submitting their bid_ Mo claim of whatsoever nature regarding charges,
encumbrances over the property and any olher matteretc,, shall be enterained after submission of the onling bid

12. Details of encumbrances: Not known 1o Secured credifor,

13, Any arrears, charges, dues, faxes related to but not Bmited to VAT, GST, electricity, society, industrial authority etc. on the property,
whether statutory or otherwise.

14. All expenses related to the stamp duly and registration faes on sale of property shall be borne by the purchaser anly

15. For any query please contact the authorized officers:

(i1 Mr Ajay Goel CellMNo 9873980107 email: ajaygoeli@ascrecindia.co.in

(i) Mir. Parveen Kalra Cell Mo, 2691176513, email : praveenkalrai@asrecindia.co.inand 011=4 1077078 may be contacted for any query.
Thi borrowiar/s attention is invited to provisions of sub secton 8 of saction 13 of the Act. in respect of time available to the borrower to
redeem ihe secured asseds,

THIS NOTICE WILL ALSC SERVE AS STATUTORY SALE NOTICE UNDER RULE & (6) TO THE BORROWER! GUARANTORS/

MORTGAGOR UNDER SARFAESIACT AND RULES MADE THERELUMDER Ajay Goel, Chief Manager
Authorized Officar

publication of this ngtice, after that these debinr Mew Delhi- 111 & | 0 e I =
papers are null & void., sa B, | Insohency commencement date o Bith July. 2021 (order received by IRP an dated MName of Borrower Description of the property ale of Demand Matice Am_n:-u ]
KAMAL SINGH | respect of corparate debtor th July. 2021) and Guarantor mortgaged | charged Date of Possession | Dutstanding (in Rs.)
A i i h HIKE o insoéva o Y, s il o o o
Chamber No. 512, Fitn Fioor il Pl b b gl it Borrowers Property Owned By : Sh. Prakash Rastogi 06-04-2021 | Rs. 26,32,376.35 &
Dist. Court, Rohini, DelhF89 8. | Name and registration nurnber of the Mr Mahesh Agarwal Mis Aakarshan Designer | All that part and parcel of property bearing no. 12 out of on 06.04.2021 plus
irsobvency prafessional acting as interim | BBLIPA-001/1P-PO 005/2020-21/13067 sarees prop. Sh. Prakash | khasra no. 714/20011 & 520/219/220/221, Area 100 Sq.| 05-07-2021 | further interest,
resolution prafessional Rastogi Yards [.e. 63.61 sq. Mirs. Situated at village Maujpur in expenses & other
8. | Address and e-mall ol the interim 0-13, Suvidha Apariments, Sectar-13 Rohind, Guarantor the abadi of gali no. 3A (Second floor without roof charges ete. thereon
resolution professional, as registered | Mew Deli-110085 L ; : :
wilh the Board agarwalmaiesing@yahoo.com Srml. Shalpi Gupta rights) Shri Ram Marg llaga Shahdra Delhi 110053,
Whilst care is taken prior to 10 .f-.dnﬂe;ss and n:-ﬂ-mal_I'EI-:luse.us.er; for EE:. Mew L'Iu:lalnl I1n;5.e.DEaraknaE1E||:uﬁa Hoad, Bérrtwi Property Owned By : Sh. Babu Ansari 05-04-2021 Rs. 19,90,190.72 as
o A ICK s LY LA RIS o AW R 10N Sh. BabuAnsari All that part and parcel of Flat no. F-2(L.1.G} (First Floor on 05.04.2021 plus
acceptance of advertising resalution professional ip1 387 maE@ groail com : : A : further interest
iti ible to veri 11| Last date for submission af clams 22nd July, 2021 Guarantors Back Side, Without Roof rights) measuring 400 sq.fts. | 05-07-2021 | further interest,
FODY, Itis not possiole OVG!‘Ify 12| Classes of credfnes, if any, under clausa | Mot Apphicable Sh. Deepak Gupta i.e 37.15 sq.mtrs, freehold plot no. C-95,0LF, Dilshad expensas & olher
its contents. The Indian {b} of sub-saction (BA) of section 21 Sh. Manish Gupta Garden Ext-II, Vill. Brahampur alias Bhopura loni tehsil charges etc. thereon.
Express (P) Limited cannot be e e Eaie District Ghaziabad, LLP.
held responsible for such 13| Wames ol insalvency Prafessionals Mot Apphcable Borrowers Property Owned By : Sh.Shatru Ji Roy 06-04-2021 | Rs 9.48,830.52 as
contents, nor for any loss o e NTACH B0 AGH s FUMIC S0 Sh. Shatru Ji Roy Allthat part and parcel of third floor with roof rights part on 06.04.2021 plus
' ¢ :Elﬂnpr;fer;ﬂ;;‘1§: g;n:‘:-.gfﬂ:;aclass Guarantor of property no. 9437, ward no. XV, measuring 7000 | 06-07-2021 | further interest,
damagglncurrgd asareSU|.t 0 T3 fa) Reevant Forms and. hitps_/1b01. gov v nome/ downloads SmtRitaRoy sq.yds. siturisd in Gali _no, 10, Mubani Dhanda, s Al A
transactions with companies, b} Detsis of autharized Mot Appkcable Paharganj, New Delhi-110055 chargeselc. thereon
iati indivi | represeniatives are availabie ab; .
:Zflztr:tlzl:nfn I(:; r:gvc\jg”:u::.z M|:|Ii|:$|;.-Jhll.rul:-g.l uiuemharlhu Natinnal Company Law Tribunal has ardered tha commancement of 4 ﬁ;?::fFamelthruu h :Tme?ur:"r:;dﬂf :Eih'ﬁ:?zl;r"ﬂu}rth of bt it 06-04-2021 EI? S;;E?-:IE?E?EHI&:JSE
9 pap corporate Insalvency resolution process of BALAJ DIGITAL SOLUTION PRIVATE LAITED on kit D oI NN A A oy v i
icati 06.07.2021 Prop. Sh. ShatruJiRoy | of property no. 9437, ward no. XV, measuring 70.00 | 06-07-2021 | further inferest,
or Publications. We therefore 7. 20e1, % : . . bl - ' Rkl - S
The creditors of BALAJ DIGITAL SOLUTION PRIVATE LIMITED, are hereby cabed upon 1o submit| | Guarantor sqyds. situsted in Gali no. 10, Multani Dhanda, gxpenses & other
recimmend that ' readgrs Lﬁ:u‘i@'ﬁ?@r Imr Egr;l;gig; g"?ﬂﬂe 1ED2n:I Juy, 2021 o the intarim resoiution professional at the Sh. Vishnu Kumar Pahargan],New Delhi-110055 charges etc. therean.
Make necessary INquires The financial creditors shall submit their claims with proof by elecironic means only, All other Borrowers Property Owned By : Smt. Asha Kapoor Rs. 24.26.377.43 2&
: : credioes may sabsmif the clasms with proodin parsan, by pestar by alacieonic maans, op y: : p + 06-04-2021 Rt
before sending any monies or A financial creditor befanging to a class., as isted against the entry No. 12, shall indicate its chalce of Mis Asha Enterprises| All that part and parcel of ground floor (without on 06.04 2021 plus
entering into any agreements awtharised representative fram amang the three insalvency professionals sted apainst antry Mo 13 through Prop. Sh. Rehan | roofiterrace rights) bearing property no. 2area 6.76sq. | 06-07-2021 further inierest,
with advertisers or otherwise Submissian of falsa or misleading prooés of claem shall atract penalties, : = Pk 0. 5 e =
. . . Guarantor peepal Mahadev, Hauz qazi, now known as Mandhar charges ete. theraon.
any manner whatsoever. Interim Resolution Professional | - | emy Asha Kapoor

Date : 06-07-2021,

Place : New Delhi

Authorised OMficer, Punjab & Sind Bank

5. E. RAILWAY - TENDER

g-Tenders are Invited by Sr. Bivisional
Enginear, 5.E.Railway, Garden Raach,
Kolkata-T00043 for and on behalf of the
Prasident of India for the Tollowing works
before 15.00 hra. on the date mentioned
againsl iberms and will be opened al 15350
hrs. Sl. Mo, & Tender No.; Description of
Work; Tender Value : (1) T-PUB-GRC-
2021-317, dated 08.07.2021; Zonal works
for execution of (a) Mew waorks, addition
and altaration to the existing sanitary
gystem and water supply system subject
Lo thi costang of each such wark nol excpe-
ding T 500,000 (Rupees five lakhs only)
and (b1 Al ardinary and specal repalr work,
supply of materials and maintenance wiork
and comveyvance of materials for the period
2 {hwa) years i.g, 01.07.2021 to 30.05.2022
and 01.07.2022 to 30.06.2023 in Scuth
Comglex of Garden Reach Seflement, 5.E.
Raibway including Koilaghat and other City
Boaoking offices within Kolkata area under
the control of S5E/MW/WEIGREC, 5.E.
Rallway, Garden Reach; ¥ 59,44 520/, (2)
T-Pub-GRC-2021-318, dated 0B.07.2021;
Zonal works for execution of (a) Mew waorks,
addilicn and afleraticn o the existling sani-
tary systemn and waler supply system sub-
Ject o the costing of each such work nol
exceeding ¥ 5,00, 000- (Rupees five lakis
only) and (B) A ardinany and special repair
wirk, suppdy of matanals and mainkenanca
work and comveyance of matenals for the
period 2 (bwoe) vears e, 07.07.2021 (o
30062022 and 01.07_2022 to 30.06.2023
in the section of North Colony of Gardan
Reach Settlarment, 5.E. Raitway under the
canired of SSEMNWSIGRC, 5 E. Rallway,
Garden Reach; T 81,88 030,80, (3) T-Pub-
GRC-2021-321, dated 08.07.2021; Repair
Lo outside and inside quarlers, changing
waste water and water supply pipaline,
regair 1o chhapa, linted including repair o
axisling drains at South Colony, 5.E. Rail-
way, Garden Reach, Kolkata:
T 1,22.17,838.35. Earmmest Monay + 0.00
for each. Cost of Tender decument @ 0.00
loer each, Completion Period of the Work:
2d months for 5. nos. 1 & 2 and 12 months
for ¢, no, 3. Date of Opening @ 12082021
far each. Any charge in tender scheduls,
camgendum, amandmant, If any, shall be
availabla on the e-tender portal anly and
same will not be published in the news-
paper. Interested lenderers may visil
website www.ireps.gow.in for full detail
descaplicnvspeciication of the lenders and
submit thedr bids caline. Im no case manual
tenders for these tems will he aocepted,
M.B. : Prospective Bidders may regularky
visit wwew.ireps.gov.in o participate in all
tenders. Hedp Desk Canlact Mo, 0323-2450-

32, Community Center,
New Friends Colony, New Delhi - 11002
Phone No.: 011-26839206, 28898171

B Ol

Whereas, The undersigned being the Authorized Officer of the Bank of India under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Securit
InterestAct, 2002 and in exercise of powers conferred under Section 13(2) read with rule 8
of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
06.04.2021 calling upon the borrower M/s Air Movement & Control Systems Pvt. Ltd. &
Guarantors Mr. Devesh Kumar Tyagi, Mrs Pavitra Tyagi & Mr. Vaibhav Tyagi to repay
the amount mentioned in the notice being Rs. 2,27,06,947.26 (Rupees Two Crores|
Twenty Seven Lakh Six Thousand Nine Hundred Forty Seven And Paise Twenty Six
plus interest w.e.f. 30.03.2021 within 60 days from the date of receipt of the said notice.

The borrower Co./guarantors having failed to repay the amount, notice is hereby given to
the borrower co. and the public in general that the undersigned has taken Symbolic
possession of the property described herein below in exercise of powers conferred on him
under Section 13(4) of the said Act read with rule 8 of the said rules on this 3rd day of July|
oftheyear2021.
The borrowers Co./guarantors in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge
of the Bank of India for an amount Rs. 2,10,09,919.06 (Two Crores Ten Lakhs Nine
Thousand Nine Hundred Nineteen And Paise Six) and interest therein.

' DESCRIPTION OF THE IMMOVABLE PROPERTY = |

All that part and parcel of the property situated at Industrial Plot admeasuring 597.22 Sq
yards or 499.33 sq. mtrs, Plot No. 23, Khasra No. 21 M, situated at Village Mahiuddinpur,
Pargana Jalalabad, Mainapur, Tehsil & Distt. Ghaziabad owned by Mr. Devesh Kumat
Tyagi within the registration Registrar/Sub Registrar Ghaziabad.
Bounded;
On the North by Other Property,
On the East by Other Property,

On the South by 20' Ft Wide Road
On the West by 40' Ft wide Road

Authorised Officer,
Bank of Indiq

Place: New Delhi
Date: 03.07.2021

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF CHARTERED MERCANTILE MUTUAL BENEFITS LIMITED
RELEVANT PARTICULARS
CHARTERED MERCANTILE MUTUAL BENEFITS LIMITED

1.1 Name of Corporate Debtor

Diate: 1007 2021 Place: DELHI For ASREC (India) Ltd. a7E3 (PR-172)
FORM A FORM A
PUBLIC ANNOUNCEMENT PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
WELD METALS INDIA PRIVATE LIMITED

ot Lo i
| oopored /Regisbind i TTName of Corporate Debtor Weld Metals India Private Limited
4. | Corporate Identity No./Limited Liability U24231UP1988PLC009997 2.| Date of incamoration of Carporate Deblor | 15/0:21 9596
Identification No.of corporate debtor 3, | Autherily inder which Comorate Debtar | Registrar of Companies, Deib
5. | Address of the Registered Officeand Principal Aifalah Mutual Benefits Ltd, 126/24 Sultan Manzil, is incorporatad f registensd
Office (if any) of Comoratz Debtor B N Road, Lalbagh, Lucknow Uttar Pradesh 2 | Camporate Identity No. | Limited Lisbilty | U271080L1996PTCOTA338
6. | Insolvency commencement date in respect of 08-July-2021 Idantificafion Mo. of Corparale Deblor

corporate debtor g

: : : .| Address of the regisiered office and
7. | Estimated date of closure of insolvency resolution process | 4-Jan-2022

principal office (i ary) of Corporate Dabiler

k-54, Chitranjan Park,
MNew Delhl -110019 IN

Giridhari Lal Sharma and B
IBBI/IPA-001/IP-P00391/2017-18/10709

8. | Name and registration number of the

: h ; 2 .| Insvency commencemant dale in
insolvency professional acting as interim

respect of Corporate Detror

Order Pronounced on: 0607 2021
Order recd. through email on: 08.07 2021

32, Community Center,
New Friends Colony, New Delhi - 110025
Phone No.: 011-26839206, 28898171

e BOI

Whereas, The undersigned being the Authorized Officer of the Bank of India under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
InterestAct, 2002 and in exercise of powers conferred under Section 13(2) read with rule 8
of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
06.04.2021 calling upon the borrower M/s Air Movement & Control Systems Pvt. Ltd. &
Guarantors Mr. Devesh Kumar Tyagi, Mrs Pavitra Tyagi & Mr. Vaibhav Tyagi to repay
the amount mentioned in the notice being Rs. 2,27,06,947.26 (Rupees Two Crores
Twenty Seven Lakh Six Thousand Nine Hundred Forty Seven And Paise Twenty Six
plus interest w.e.f. 30.03.2021 within 60 days from the date of receipt of the said notice.

The borrower Co./guarantors having failed to repay the amount, notice is hereby given tg
the borrower co. and the public in general that the undersigned has taken Symbolig
possession of the property described herein below in exercise of powers conferred on him
under Section 13(4) of the said Act read with rule 8 of the said rules on this 3rd day of July
of theyear2021.
The borrowers Co./guarantors in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge
of the Bank of India for an amount Rs. 2,10,09,919.06 (Two Crores Ten Lakhs Nine
Thousand Nine Hundred Nineteen And Paise Six) and interest therein.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All'that part and parcel of the property situated at Industrial Plot admeasuring 597.22 Sq
yards or 499.33 sq. mtrs, Plot No. 23, Khasra No. 21 M, situated at Village Mahiuddinpur
Pargana Jalalabad, Mainapur, Tehsil & Distt. Ghaziabad owned by Mr. Devesh Kuma
Tyagi within the registration Registrar/Sub Registrar Ghaziabad.
Bounded;
On the North by Other Property,
Onthe East by Other Property,

“Place: New Delhi

Onthe South by 20' Ft Wide Road
Onthe West by 40' Ft wide Road

Authorised Officer,

Date: 03.07.2021 Bank of Indi1

LCRD Division / New Delhi
Federal Towers, Upper Ground Floor,
22, West Patel Nagar, New Dalhi-110008
Ph No.011-40733980, 981, 982.

FEDERAL BANK

YOUR PERFECT BANKING PARTHER

NOTICE iS5 13 (2) OF SARFAESI ACT 2002, (hereinafter referrad to as Act) riw Rule
3(1)OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002.

1. Mr Davinder Kumar Bhadana S/o. Mr Mahipal Singh
2. MrsinduBhadana, Wio Devinder Kumar Bhadana, both residing atH. No 1113,
sector-17, Faridabad, Haryana-121001,

The Istand 2" of you as principal borrower availed a Housing Loan Limit for
Rs.30 Lakhs (Rupees Thirty Lakhs Only) sanctioned on 22.03.2007 and
disbursed on 20.04.2007 after execufing necessary security agraements | loan
dacuments in favour of the Bank.

Towards the security of the aforesaid credit facilities availed from the Bank, Both
of you, Mr. Devinder Kumar Bhadana and Mrs. Indu Bhadana, have created
security interest in favour of the Bank by way of morigage on 20.04.2017 in
respect of the following immaovable properties.

All that piece and parcel of the property having an area measuring 350 sq.
yards situated at Plot No.1113, Sector-17, Tehsil and District Faridabad,
Haryana State, together with all buildings existing and/or to be constructed,
bounded on the East by Plot No.1112, West by Plot No 1114, North by road
and South by Plot No. 1128

The aforesaid hypothecated | mortgaged properties herainafter referred to as ‘the
secured assets’, The undersigned being Authorised Officer of the Federal Bank
Ltd. hereby inform you that a sum of € 20,59,204.96 | Rupees Twenty Lac Fifty
Nine Thousand and Two Hundred Four and PaiseNinety Six only) in
Housing Loan Account Mo. 13817300000603 is due from you jaintly and
severally as on 20,05.2021with Faridabad branch of the Bank, In view of the
default in repayment, your loan accounts isfare classified as Mon-Performing
Asset on 21.04.2021, as per the guideline of RBI. You are hereby called wpon to
pay the said amaunt with further interest @ 8.10% per annum with manthly rests
plus penal interest @ 2% per annum from 20/05/2021 in Housing Loan
account 13817300000603 tll the date of payment and costs within 60 days
from the date of this notice , failing which, the Bank will exercise all the powers
under section 13 of the Act against you and the above mentioned secured assets
such as taking possession thereof including the nght to transfer them by way of
lease, assignment or sale, or taking over the management of the secured assets
for realising the dues without any further notice to you . Itis informed that, you shall
not fransfer by way of sale, lease or otherwise any of the above mentioned
secured assets without the Bank's written consent. In the event of your failure fo
discharga your liability and the bank initiates remedial actions as stated above,
you shall further be liable to pay to the bank all cost, charges and expenses
incurred in that connection. In case the dues are not fully satisfied with the sale
proceeds of the secured assels, the bank shall proceed against you personally for
the recovery of the balance amount without further nofice. Your attention is also
invited to the provisions of section 13 (8) of the Act, in respect of time available, to
redeem the secured assels (secunty properies). This notice s issuad
without prejudice to the other rights and remedies available to the bank for
recovering its dues. This notice was issued on 17th Day of June 2021 and
served on you, but seems not received by you, which necessitated this
publication as per the SARFAESI| Act.

Dated this the 09" Day of July 2021 For The Federal Bank Lt Depuly Vice President-]

[fugthorised Officer under SARFAES Act)

i A 3 b national bank
tisha A= unn]n national ban

dhe name you can BANK wpon

Branch POSSESSION MNOTICE

Kishanpur, Kotdwar

{(For Immovable Property)

of seeclion 13 af theAcl, in respecl of ime availabla, 1o redesm the sacured assats,

Whereas, The undersigned being the Aulharized Officer of he Punjab National Bank under the Securisation and Reconstruction of Financial Assels & Enforcement of
Security Interest Act, 2002, and in exercise of powers conferred under Section 13 {12) read with rule 3 of the Security Interest (Enforcemsant) Rules, 2002, issued damand
nedice’s an the dates mentioned against each account calling wpon the respective BormowersiGuaraniors/Morgagors to repay the amount s mentioned against each acsouni
within 60 days from the date of notice{s ¥ date of receipt of the said noficas). The Borrowera/Guarantora’Mortgagors having failed to repay the amount, notice is hereby given to
tive Borrowers/GuarantorsMorigagaors and the pubic in general that the undersigned has laken possession of the properyfies described harein below in exercise of powers
conferred on him'her under Section 1344} of the said Act read with Rule 8 of the Security Interest (Enforcemant] Rules, 2002 on the dates mentioned against each sccount. The
BormpwersiGuarantors/Morigagors in particular and the public in general is hereby caubioned nod Lo deal with the properylios and any dealing with the properyios will be
subject to the charge of Punjab Mational Bank for the amounts and interest thereon, The Borrowers/Guarantora/Morigagors attention is invited fo provisions of sub secton (8)

Beverages, Add. 1: Ram Rahim Market,
Chahashrin Road, Bijnor, Distt- Bijnor {(UF).
Add. 2: Ram Krishna Complex Durgapur,
Kotdwar, Pauri Garhwal, Uttarakhand-
246149, Add. 3: Bhandari Complex Balbha-
drapur, Kotdwara, Distt- Pauri Garhwal.

: erg Namely: 1. Sh. Sandeep
Kumar Saxena S'o 3h, Somkar Saxena, Rio

SESS S L.

5. Mame of the Description of Mortgaged g;‘“ of | Dateos |Nmeunt oulstanding
[he B hi B Immovable Propert mand | poecagsion| A% onthe date

ranc orrower perty Motlce of demand notice

1.(Borrower: M's Surmount Agro Food &) Al the part and Parcal of the Propearty and constructions theraon 16122019\ 07.07.2021 | Rs. 31,47 146.16

situated at Village- Padampur, Patti Sukharau, Pargana Bhabar, a5 an
Tahsil- Kotdwar District Paur Garhwal, belanging to Khata Ne. 15, 31.06.2021
+ Othar Charge,

Khet Mo, 52K, 52Kh, 52Gh, Area 0.032 Hect, Or 320 Sg. Meter,
Baundad in East: Land of Sarswat Devi, Weast: 10 Ft. wide Road,
Morth: 26 Ft. wide Main Road and in South; House of Kailash
Adhikari, Propery owned by Sh. Ankil Kumar Bebani S/o Saltish
Chandra Bebani. Sale Deed registered in Bahi No, 1, Zikd Mo,
T34 Pages 117-132 at Sr. Mo, 327 on dated 29.01.20186,

116 K COD Labour Colony, Jwala Nagar, Haridwar-244%01, 2, 5h. Manish Kumar S/o Sh. Ajay Singh, Rfo Vill- Kalyanpur, Post- Nahbabad, District- Bijnor
(UF)- 246763, 3. Sh. Vipin Singh Sio 3h. Tejpal, Rfo Vill- Mangolpura Nera Fili Chowki, District- Bijnor (LIP)- 246701, 4. Sh, Ashish Kumar Sfo Sh, Udai
Yeer Singh, Flo Village- Himpur Manaj, Post Kotwali dehat, District- Bijnor (UP)- 246764, 5. Sh. Maresh Kumar Sfa Sh, Thoda Singh, Ric Vill- Rasheedpur,
Garhi Past- Fareadpur Bhogi, Binor (UP)- 246701, 8. Sh. Rahul Kumar S/o 5h. Vijendra Singh, Rio Vill- Shanhangar, Post- Kumharpura, Haldour, District-
Bijnor (UP)- 246726 7. Sh. Ankil Kurmar Bebani Si'o Sh. Satish Channdra Babani, Ffa Vill- Tachali, Patli- &jmer Walla, Tehsil- Koldwar, Distt- Pauri Garbwal.

further interest

e e T S

Date: 09.07.2021 Place: Kotdwar

Authorised Officer, Punjab Mational Bank

in respect of time available, to redeem the secured assets.

- =, . 4
dsna aimeia daw @ punjab national bank
(NOTICE UNDER 13 (2) OF SARFAESI ACT 2002 READ WITH RULE 3 OF SECURITY INTEREST ENFORCEMENT RULES 2002

| being an Authorised Offcer of the Secured Creditor Bank has a reason to believe that all of you the under mentioned notices cannot be
served ordinarily as attempted earlier except through this substituted service. As such, all of you the under mentioned notices are
hereby informed and called upon through this public DEMAND NOTICE under section 13(2) of the SARFAESI Act with rule 3 of the
Security Interest (Enforcement) Rule 2002 make payment of the amounts due against each of you, as mentioned below, within 60
days, the bank will proceed U/s 13 (4) of the said Act for taking possession of the secured property/ies/Assets mentioned against
account and thereafter to sell the same to realize its dues with further interest till realization along with costs as contemplated under the
said Act. Needless to mentioned here that this notice is addressed to you without prejudice to any other remedy available to
bank for recovery of its dues, against you. The borrower's attention is invited to provisions of sub section (8) of section 13 of the Act,

Branch: LJ Road Rishikesh

r-lscl- MName of the Branch/Borrower/Guarantor

Details of Security/Property

Date of Due Amount

resolution professional

.| Estimated date of closune of msabency

A/1, PC. PIaza, Bomikhal, Bhubaneswar,Odisha-751006 @S usnn pmgs

9. |Address and e-mail of the interim resolution

02nd January, 2022 (which is 180 days
from the Insolvency Commencemeant)

professional, as registered with the Board

10.] Address and e-mail to be used for correspondence
with the interim resolution Professional

Email ID: sharma_gl@yahoo.com i

A1, P.C. Plaza, Bomikhal, Bhubaneswar,Odisha-751006
Email ID:cirp.charteredmercantile@gmail.com

.| Wame and Regsiration number of the
ingoivency prafessional acling &5 imaim
Resoiudon Pralessianal

Mr. Anil Matta
Reg. No.; IBBIPA-OD1IP-PIOZ232017-20 18110422

11.| Last date for submission of claims

12.|Classes of creditors, if any, under clause(b) of
sub-section (6A) of section 21, ascertained

22-Jul-2021 1
Deposits

fddress & emall of the interim resaluion
professional, & regisiered with the board

Malta & Lssociales, 38, RG Trade Towsr, Plol Mo
B-7, Netajl Subhash Placa, Pitampura, New
Dielhé-110334 Emall: mattaassociates@gmail.com

by the interim resolution professional

Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in

10, Address and e-mail o be used far
camespondence with fie Intetim
Resalulion Profassanal

13. 1) Name: Mr Shyam Arora
Regd. No.: IBBI/IPA-002/IP-N00546/2017-2018/11703

Address: 96, Aravali Apartment, Alaknanda,

Malta & Aszocates, 348, RG Trade Towes, Plol Mo,
B-T, Metaji Suithash Place, Pitampura, New
Dalhi-110034 Email: weldmetats202 1@gmai.com

a class (Three names for each class)

New Delhi-110019 11.] Lastdale for submissaon of claims

21.07 . 2021

2) Name: Mr Harish Kumar Gupta ]
Regd. No. IBBI/IPA-001/IP-P01678/2019-2020/12644
Address: SH 40 Oblique 572, lind Floor,

New Moti Nagar, Near Milan Cinema, New Delhi 11001

|| Clagsas of craditors, if amy, under dausa (h)
af sub-sscton (5A)al secton 21, azcatained
by thes Indierim Riesaciuion Professianal

Mot applicable on the basis of available
infarmation with [RP

3) Name: Mr Kamal Agarwal 13,
Regd. No: IBBI/IPA-001/IP-P00868/2017-2018/11466
Address: 487/27, School Road Near

Names af insohvency professionaks identifed
0 actas authonised rpresaniative of creditons
inaclass (hreanames ioreach class|

Mot applicable on the basis of available
information with IRP

Peeragarhi Metro Station, New Delhi-110087

Weblink:http://ibbi.gov.in/downloadform.html
Physical Address: Details of Authorised Representatives

14| i) Relewant farms and
{b} Dedails of authar@ad reprasantalivas
ara avaiabh al:

14.| (a) Relevant Forms and
(b) Details of authorized

a} Web link; https:\ibbi.gov mvhomaldownioads
b} Mot applicable as per the information

available with IKP

are available at item No 13 above

representatives are available:

Notice is hereby given that the National Company Law Tribunal Allahabad Bench has ordered the
commencement of a corporate insolvency resolution process of the Chartered Mercantile Mutual
Benefits Limited on 08-July-2021.

The creditors of Chartered Mercantile Mutual Benefits Limited, are hereby called upon to submit
their claims with proof on or before 22-July-2021 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to act as authorised representative of the class [Deposits]in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Giridhari Lal Sharma

Interim Resolution Professional of

Place: Bhubaneswar, Odisha Chartered Mercantile MutualBenefits Limited
Date: 10 July 2021 Registration No: IBBI/IPA-001/IP-P00391/2017-18/10709

financi“. ep' .in

Motice & hanaby given thal the National Company Law Trbural kas ondered the commencemant of a
corparale msalvency rasalulion procass of Iha Mis Weld Metals India Private Limited on Gth July 2021,
hrwenver ordar of the NCLT recaivad through email an 8tk July 2021, henca came o knoaledge of tha IRP
o Bth Juy 2021,

The credilors of Mis Weld Matals India Private Limited ane hereby called upan o submit ther claims
with pracd on ar bahana 21st July 2021 (14 days from tha daba al raceivad of arder tar appamnimand of IFP
i, Bt July 2021} [otha inbanm resolufon professional & tha address menlianad against enlry Mo, 10

The finamcial craditars shall submil their clairs with proal by elecimonic mears oty Al other cradibors may
Subwmil e s wilk pracd in parsan, by postar by alaclronsc means.

A Enancial creditor bedonging to a class, as [=led against the entry Moo 12, shall indicate its choice of
alithonsed representative from amang the thiee insahency prafeszionals listed against erdry Mo, 13 o act
g authorised rapresenlatve of the dass in Form CAL (Mot applicable on the basis of avaiable information
with BRF as on dabe)

Submission of false or mizleading proafs of claim shall atiract penakties,

CA Anil Matta, Interim Rasolufion Professional
Weld Metals India Private Limited {under CIRP)
Regn No.: IBBUIPA-DO /| P-POO223201 7- 2018110422

Duate: 0007 204
Place; Wew Dehi

1.| Branch: LJ Road, Rishikesh
Beorrower/Mortgagor: M's Crange Fl Infraven-
tures Pyt Lid, 149 Kilikan, Ring Road. Maharani
Bagh, New Delhi- 110019,
DirectoriGuarantor/Mortgagor: Sh. Sachin
Thakur Sio Late 3h., H 3 Madhukar, & Smit,
kdithlesh madhukar Wo Sh. Late Sh. H.5.
Madhukar, C/o Mis Orange Fl Infraventuras Pl.
Ltd, 149 Kilokan, Ring Road, Maharani Bagh,
Mew Delhi- 110019, Alternate Address: C-68,
Sector 50, Naida, Distl Gauwtam Budh Magar (LP).
DirectorfGuarantor: Smi. Kavita Thakur Wio
Sh. Sachin Thakur, Clo Ms Orangea Fl Infraven-
lures Pyl Lid., 149 Kilakarn, Ring Road,
Maharani Bagh, Mew Delhi- 110019, Alternate
Addregs; C-63, Sector 50 Moida, Distt, Gautam
Budh Nagar (UP),

situated at

325 & 352 at no, 6904,

Security-1: Land beanng-Khata No. 3, Khet No. 277 area
0-005 Hect. 282 area 0.005 Hect., 283 area 0.005 Hect., 284

village Bagar,
Marendernagar, District- Tehrl, Ganeal.

Land bearing Khata No. 3, Khet Mo, 114 area 0,040 Hect,,
116 araa 0.020 Hact., 118 area 0.023 Hact., 119 area 0.010
Hecl, 155 area 0,014 Hect., 163 area 0.0118 Hect., 167 area
0,015 Hect., 168 area 0.021 Hect., 171 area 0.015 Hect., 176
area 0020 Hect., 268 area 0.048 Hecl,, 287 area 0.020 Hect,,
288 area 0,002 Hect,, 289 area 0.033 Hect
Hacl, Tolal arsa 0.0327F Hecl. or 3270 Sgml
Land Bearing Khata Mo. B Khel No. 162 area 0.018 Hect., 164 area 0.006 Hecl., 202 area 0.006 Hect
total area 0.030 Hact. or 300 sgmt. Total Area of both the Khata is 0.375 Hectl. or 3570 sgmit. situated at
village Bagar, Patti- Dhamandsuin, Tehsil- Narendemagar, District- Tehri, Garwal, belonging to Smt
Mithlesh Madhukar Wio Late Shri S.H. Madhukar Owned vide sale deed registered al 3.R. Devprayag di
08.02.2009 regd at Mo. 115 on 009.02.2009 and sale deed dt 27.01.20009 regd at 117 on 09.02.2009,
Security 2: Land bearing khata No. 2 Khasra No. 108 area 0.0230 Hect,, 109 area 0.0210 Hect., 110 area 0.0190 hect., 111 area 0.0150 Hect., 121 area
0.0290 Hect,, 122 area 0.0230 Hect,, 123 area 0.0300 Hact,, 124 area 0.0500 Hect., 125 area 0,0030 Hect., Total Area 0,.2180 Hecl. land Bearing Khata

u's 132} on 10.06.2021 A% on
area 0,023 Hect,, 285 area 0.018 Hect,, 286 area 0.009 Hect,,| for Rs. 1,41,35,057.93 08.06.2021
240 area 0.008 Hect., 281 (.003 Hecl., 256 area 0.020 Hecl., | + interest & other charges Rs.
297 area 0,005 Hect., Total area 0.103 Hect or 1030 sgmt.| The Motice was sentto | 11“I1%5’ﬂ5r?f3
Patli- Dhamandsuin, Tehsil- you by Fteqiﬁher.ed post ﬂther:r gﬁrnes
retumed undeliverad, & Legal Exp.

Mo, 10 Khiasra Mo, 105 and 106 area 0.030 Hecl, or 300 sgmi. Total atea of both the Khata is 0.2480 Hecl, or 2480 Sgmt. situated at village Bagar Patti
Chamandsuin the Marendra Nagar Distt Tehri Garhwal belonging to Sh, Sachin Thakur Sfo Late Sh, H & Madhukar and Smt. Mithlesh Madhukar W/o Late
Sh, H.5. Madhukar, Sale deed dat 28.11,2012 regd with 5.1, Devprayag at Bk No, 1, Zild 248, page 457472 at no. 1135 on 28.11.2012,

Security-3: Land bearing Khala No. 500 {old no. 467}, Khasra No. B44/1, area 03776 hacl., sitluated al vill Managaitashi, Kasampur, Pargana, Tehsil &
Distt. Meerut (LUP) belonging to Mis Orange FL infraventure Pyt Ltd. Sale deed dt. 15.12.2014 regd with 5.R. Meerut Sadar IV at BK no. 1, Zild 4591, Pg

ity et Lo s Lol Ll R

SARFAESI Notice issued | Due Amount

il —

299 ares 0.021

2.| Branch: LJ Road, Rishikesh

Borrower: Sh. Parvesn Kumar Sfo Sh, Virender
Fumar, H.Mo. 202 Rameshwar Park, Loni
Ghaziabad (UP)- 201102,

Borrower cum Mortgagor: Smi. Mealam Wio
Sh. Parveen Kumar, H.Nao. 202 Hameshwar
Fark, Loni Ghaziabad {LP} 201102

Alternate Address: Cig Arrow Relators Pt,
Ltd. 324 Shaktli Khand-1%, Indirapurma,
Ghaziabad (UP).

Sh. Praveen Kumar.

Security: Property bearing Plot No, 179 khasra No. 4/11
Min area 13840 sq.mtr situated at Satyam Vihar Colony,
Bhupatwala Kalan, Pargana, Jwalapur Teh & Distt,
Haridwar. Sale deed di. 21.12. 2005 regd with S.r. Haridwar
at BK MNo. 1, Zild 1190 Pg. 273, ADF Bk. No. 1 Zild 1686
Pg. 43-48, No. 10953 on 21.12.2005 fvg. Smt Neelam Wio

SARFAESI Notice isiue:li. Do AUt

u/s 13(2) on 10.06.2021 as an
for Rs. 14,11,646.00 3‘"-053“21
+ intares! & ather charges. ol
The Motice was sent 1o 14,11,846.00
: : # IMerest &
you by Registered post other Charges

returned undeliversd,

Date; 09.07.2021 Place

: Dehradun

Authorised Officer

New Delhi
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¢ VIKAS ECOTECH LIMITED

Corporate Identification Number: L659990L1984PLC01 9465
Our Company was onginally incorporafed as Vikas Leasing Limifed i New Deltv an Novernber 30, 1984 as a public limited company under the Comparies Acl
1956, and was granted the certificate of incorporation by the Registrar of Compamies, Delfv and Haryana at New Deffy, Our Gompany received the certificate for
commencerment of business on May 22, 1985. Subseguently, the name of our Company was changed to, Vikas Profin Limited and a fresh certificate of incorparation
conzequent upon change of name was granted by the Reqisirar of Companies, Deffy and Haryana at New Delfy on Janwary 7, 2002 The name of the Company was
changed once agait fo Vikas Globalone Limited and o Company received the fresh certificate of incorporation, which was granted by the Registrar of Compamias,
Defty and Haryana af Dethi on December 31, 2008, Thereafter again. the name of owr Compary was changed fo Vikas Ecotech Limiled a fresh certificate of
incorporation consequent upon chamge of name was gramed by the Registrar of Companies, Delhi af Defhi on Oclober 21, 2015
Registered and Corporate Office: 34/1 Vikas Apariments, East Punjabi Bagh, Delhi - 110026
Contact person: Prashant Sajwani, Company Secretary and Compliance Officer
Telephone: +91-11-43144444 | E-mail id: cs@vikasecotech.com | Website: wwwovikasecotech.com

PROMOTERS OF OUR COMPANY:
MR. VIKAS GARG, VIKAS GARG HUF, MR. NAND KISHORE GARG, MS. SEEMA GARG, MR. VIVEK GARG,
MR. ISHWAR GUPTA, NAND KISHORE GARG HUF, MR. VIKAS GARG (SUKRITI WELFARE TRUST),
JAI KUMAR GARG HUF, MS. ASHA GARG, MS. USHA GARG, MR. JAI KUMAR GARG, MR. VAIBHAV GARG,
MS. SUKRITI GARG AND VIKAS LIFECARE LIMITED

ISSUE OF UP TO 36,38,69,577 FULLY PAID UP EQUITY SHARES OF FACE VALUE OF ¥1 EACH OF DUR COMPANY (THE “EQUITY SHARES™) FOR CASH AT A
PRICE OF ¥1.35 PER EQUITY SHARE [{INCLUDING A PREMIUM OF % 0.35 PER EQUITY SHARE)] NOT EXCEEDING * 4912.24 LAKHS* ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 13:10 (13 EQUITY SHARE FOR EVERY 10 FULLY PAID-UP EQUITY SHARES) HELD BY
THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS JUNE 10, 2021 (THE “ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE"
BEGINMING ON PAGE 158 OF THE LETTER OF OFFER.

# Assuming full subscription.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all Investors for their response to the Issua, which opened for subscription on Tuesday, June 15, 2021 and closed on
Tuesday, Juna 29, 2021 and the last date for On Market Renunciation of Rights Enfilements was Wednesday, Juna 23, 2021, Out of the total 9,035 Applications for
49,46,94,250 Rights Equity Shares (including 4,991 Applications for 5,94,36.816 Rights Equity Shares through R-WAF), 874 Applications for 91,99,992 Rights Equity
shares were repected due io technical reasons as disclosed in the Letter of Offer. The total number of valid Applications received were 8,167 far 43, 46, 55,218 Rights
Equity Shares, which was 133.19% of the number of Rights Equity Shares &lkotted under the Issue. In accordance with the Letter of Dffer and the Basis of Allotment
finalized on July 06, 2021 in consuttation with BSE Limited (“BSE™), the Designated Stock Bxchange, the Lead Manager to the Issue and the Registrar to the 1ssue,
the Rights Iszue Committes of the company has on July 07, 2021, approved the allotment of 36, 38, 69,577 Rights Equity Shares to the successful Applicants. In the
lssue, no Rights Equity Shares have been kept in abeyance. Al valid Applications {including R-WAF Applications) after technical rejections have been considered for
Allotment.

1. The breakup of valid applications received through ASBA and R-WAP (after technical rejections) is given below:

Number of valid Number of Rights Equity Shares | Number of Additional Rights | Total Rights Equity Shares
Applicants applications received applied for and allotted against Equity Shares allotted (B) allotted (A+8)
Rights Entitiement (A)
Eligible Equity Shareholders 7,605 17,56,70,746 15,88,00,184 33,44,70,930
Renouncees | oa6 2.0 893 304 89,005,323 2.93,98,647
Total 8,161 19,61,64,050 16,77,05,527 36,38,69,577
2. Information regarding total Applications received (including ASBA and R-WAP Application):
Calegary Applications Received Rights Equity Shares Applied for Rights Equily Shares Allotted
Number % Number Value () % Number Value () %o
| Eligible Equity Shareholders 7757 85.56% 33,76,48,388 | 4558,25,.323.80 68.25% | 334470930 | 45153575550 | 91.92%
Renouncess 1,278 14.14% 15,70,45.862 | 21,20,11,913.70 31.75% 29398647 | 3,96,88173.45 8.08%
Total 9035 | 100.00% 49.46,94,250 | 66,78,37,237.50 | 100.00% | 36,38,69,577 | 49,1223 .928.95 | 100.00%

Information for Allolment/refund/rejected cases: The dispatch of Alotment Advice cum Refund Intimation 1o the investors, as applicable, has been completed on
July 07, 2021, The instructions for unblocking of funds in case of ASBA Applications wera issued to SCSBs on July OF, 2021 and for refund of funds through NACH/
NEFT/RTGS/direct credit wera issued to ICICI Bank Limited, the Bankers to the Issue, on July 07, 2021. The listing application was executed with BSE and MSE on July 08
2021, The cradit of Rights Equity Shares to the respective demat accounts of the allottaes in respect of Allatment in dematerialized form has been complated on July 08
2021, For further details, see "Terms of the Issue — Allofment Aovice or Refung) Unblocking of ASBA Accourts” on page 181 of the Letter of Offer. The trading is expected
to commence on or before July 13, 2021. Further, in accordance with SEBI circular bearing reference - SEBYHOYCFD/DILZ/CIR/P/2020:1 3 dated January 22, 2020, the
request for extinguishment of Rights Enfitlements has bean sent to NSOL & CDSL on July 09, 2021,

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGE ONLY IN THE DEMATERIALISATION FORM,

DISCLAIMER CLAUSE OF SEBI: The Draft Letter of Offer is not required 1o be filed with SEB! in terms of SEBI (ICDR) Reguiations, 2018 as the siza of issue is bess than
¥5,000.00 lakhs. However, the Latter of Offer dated June 04, 2021 has been filed with SEBI

DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHANGE): It is to be distinctly understond that the permission given by BSE Limited should not, in anyway,
be deemed or construed that the Letter of Offer has been cleared or approved by BSE Limited; nor does it certify the comeciness or compéetaness of any of the contents
of the Letter of Offar. The investors are advised fo refer to the Letter of (ffer for the full text of tha Disclaimer clause of BSE as provided in “Cither Reguiatory and Statulory
Disclosures - Disciaimer Clause of thve BSE™ on page 153 of the Letter of Offer,

DISCLAIMER CLAUSE OF NSE: It is 10 be distinctly understood that the aforasaid parmission given by NSE should not in any way be deemed or construaed that the Letter
of Offer has baen cleared or approved by NSE; nor does it in any mannar warrant, certify or endorse the cormactness or completenass of any of the contents of this Letter
of Offar; nor does it warrant that this Issuer's securities will ba lsted or will continue 1o be listed on the Exchange; nor does it take any responsibiiity for the financial
or other soundness of this Issuer, its promaters, its management ar any scheme or project of this Issuer, The investors are advised to refer 1o the Letter of Qffer for the
full text of the Disclaimer clause of the MSE as provided in “Ofher Requiatory and Stafwfory Disclosures - Disclzimer Clause of NSE" on page 153 of the Latter of Offer,
Linkess otherwise specified, all capitalised terms wsed herain shall have the same meaning ascribad to such terms in the Letter of Offer dated June 04, 2021

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS
OF THE COMPANY.

(W
MARK

Mark Corporate Advisors Private Limited

CIN: U&7 190MH2008PTC181996

4041, The Summit Business Bay, Sant Janabai Road (Service Lane),

Off W, E. Highway, Vile Parle (East), Mumbai - 400 057

Telephone: +91 22 2612 3207/08

E-mail id: infoi@mmarkcorporateadvisors,com

Investor Grievance e-mail id: investorgrievance@markcorporateadvisers.com
Contact Person: Mr. Manish Gaur

Website: www.markcorporateadvisors.com

SEBI registration number: INMODOO12128

LEAD MAMAGER TO THE ISSUE REGISTRAR T0O THE ISSUE

Clankit

Alankit Azzignments Limited
CIN: U742100L1991PLCO42569
4E/21, Alankit House, Jhandewalan Extansion, New Delhi - 110055
Telephone: 0711-42541234 7 23541234
E-mail id: velnghts@alankit.com
Investor Grievance e-mail id: velrights@alankit. com
Contact Person: M. Abhinav Kumar Agrawal
Website: www.alankil.com
SEBI registration number: INRODO002532
COMPANY SECRETARY AND COMPLIANCE OFFICER
VIKAS ECOTECH LINITED
Contact person: Prashant Sajwani, Company Secretary and Compliance Officer
Telephone: +91-11-43144444 | E-mail id: cs@vikasecotech com | Website: www.vikasecotech.com
Imvestors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-lssue o post-(ssue ralafed matter AN grievances refating fo the
ASBA process or R-WAP process may be addressed fo the Registrar with a copy fo the 50585 (in case of ASBA process), giving full details such as name, address of
the Apolicant, comfact nismbar(s), E-mail addrass of the sole/ first hoider, folio nismber or demat accouwnt number, number of Rights Equily Shares apphied for, amownt
blocked (in case of ASBA process) or amaount debited (in case of R-WAF process), ASBA Account number and the Designated Branch of the SCSEs where the Application
Form or the plain paper application, as the case may be, was submitied by the Investars along with @ phofocopy of the acknowledgement slip {in case of ASBA process),

and copy of fhe e-acknowledgement (in case of R-WAF process). For details on the ASBA process and R-WAP process, see "Terms of the lssue” on page 158 of the
Letter of Offer.

For Vikas Ecolech Limited

ad/-

Prashant Sajwani

Company Secretary and Compliance Officer

Place: Delhi
Date: July 09, 2021

Disclaimer: Our Company has fled a Letter of Offer with e Secunties and Exchange Board of India and Stock Excharmges. The Letter of Offer s available on the
website of SEBI at www.sebi govin, website of the Stock Exchanges where the Equity Shares are Nsted [e. BSE al www bseindia.com and NSE at wwwnseindia.com
and the website of the Lead Manager af www markconporateadvisors.com, investors show'd note that investment in equity shares imvolves a high degree of risk amd
are requested to refer to the Letfter of Offer including the section “Risk Factors ™ beginning on page 21 of the Letter of Offer. This announcerment fas been prepared for
publication in ndva ang may not be refeased in the United States, This announcemeant doas mot constitute an offer of Rights Equity Shares for sale in any jurisdiction,
inciuaing the United Stafes, and any Rights Equity Shares described in this annowncement may not be offered or sold in the United States absent registration unoar
fhe U5 Secunties Act of 1933, as amended, or an exermplion from registration, There will be no public offering of Rights Equity Shares m the Unwted Stales. Raka




